Serial i G R

No. of Date of Order with Sigmeture 4
Order Oxder ) 1
19,22.11. 99, Tt is supmitted by M, ro AS hok Mohanty learned

caunsel for the petitioner that in this case, the app licant
who is an IPS Officer of Orissa cadre had prayed for
getti‘ng ﬁhe oenéfit of the Judgment in TA No, 75/8986 and

for his appointment té the Sienior Time scale of pay from
4th J"uiy,l972 to 30th January,1973 and to declare him senior
over Réspmdents 3 to' 5,1t is submittéd by learned counsel
for the petitioner that in the meantimé applicant has been
promoted t\o the rank of IG and thérefore,he does not

want to press this OA.It is, ther‘eAforev, ‘prayed that he may
be permitted to withdraw the 0A with leave to file a fresh
application in case hi.s case is not considered for further
promoticn to the rank Of Addl.DG.We have heard Mp.K.C.
Mohanty,leérned Government Advocate and M r« Akhaya Ku.Mishra,
learned addl.sStanding cou_ns“el for the Union of Inckia.Iﬁ view
of the submission made by learned counsel for the petitionerL,
the Original aApplication is disposed of as not peing pressed

with leave to the petitioner to file a fresh application

Vlce_%p ’ . K

Memaer (Judicial )

if he is so.adviseds NO costs.
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